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multiplier to different classes of motor vehicles), not less than one and not greater than ten, to be 
applied to each fine under the said Act and such modified fine, shall be in force in the State and 
different multipliers may be applied to different classes of motor vehicles as may be classified by 
the State Government for the purpose of this section.  
 
 NOW THEREFORE, in exercise of powers conferred by Section 210 A read with section 
200 of the Act ibid, the Governor of Himachal Pradesh is pleased to notify modified fines and
compounding limits of fines for various offences committed under the provisions of the Act ibid, as 
per the Schedule specified below :� 

Schedule 
 

Serial 
No. 

Section Compoundable 
Offence(s) 

Modified fine (after 
multiplying with 
multiplier 1.5) 

Limit of fine for  
compounding by 

designated/specified 
authorities (after 
multiplying with 

multiplier 1) 

1 2 3 4 5 

1. 177 Contravention of  
Provisions, Rules, 
Regulations and 
Notifications. 

 

Up to Rs. 750 for first 
offence and up to Rs. 
2,250 for second or 
subsequent offence 

Rs.500 for first offence 
and         Rs.1,500 for 
second or subsequent 
offence 

2. 178(1) Travelling without 
pass or ticket. 

 

Up to Rs. 750 Rs. 500  

3. 178(2) Dereliction of duty 
by conductor of 
stage carriage.

 

Up to Rs. 750 Rs. 500  

4. 178(3)(a) If the permit-holder 
or driver of contract 
carriage  (two-
wheeled or three-
wheeled vehicle) 
refuses to ply or 
carry passengers in 
contravention of Act 
and rules. 

Up to Rs. 75 Rs. 50  
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5. 178 (3) (b) If the permit-holder 
or driver of contract 
carriage (other than 
two-wheeled or 
three-wheeled 
vehicle) refuses to 
ply or carry 
passengers in 
contravention of Act 
and rules. 

Up to Rs. 750 Rs. 500  

6. 179 Willful disobedience 
of orders, directions 
and obstruction or 
refusal of 
information to 
authority. 

Up to Rs. 3,000 Rs. 1,000  

7. 180 Causing or 
permitting  
unauthorized person 
to drive motor 
vehicle 

Rs. 7,500  Rs. 5,000 

8. 181 Driving vehicles 
without license (in 
contravention of 
section 3 or 4 of the 
Act). 

Rs. 7,500  Rs. 5,000 

9. 182 (1) Driving during 
disqualification 
under the Act or 
applying or 
obtaining license 
without disclosing 
the fact. 

 

Rs. 15,000  Rs. 10,000 

10. 182(2) Disqualified 
conductor acting as 
conductor or applies 
or obtains the 
license. 

Up to Rs. 15,000 Rs. 5,000  
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11. 182 A(1) Manufacturer, 
importer or dealer 
sells or delivers or 
alters or offers to sell 
or deliver or alter, a 
motor vehicle in 
contravention of the 
provisions of chapter 
VII. 

Rs. One lakh fifty 
thousand per such motor 
vehicle 

 

Rs. One lakh per such 
motor vehicle(fixed) 

 

12. 182A(3) Anyone sells or 
offers to sell or 
permits the sale of 
critical safety 
component which 
does not comply 
with Chapter VII. 

Rs. One lakh fifty 
thousand per such 
component 

Rs. One lakh per such 
component(fixed) 

13. 182A(4) Alteration of a motor 
vehicle by owner, in 
a manner not 
permissible under 
the Act or rules. 

Rs. 7,500 per  alteration Rs. 5,000 per  alteration 
(fixed) 

14. 182B Prohibition of 
Registration & 
Fitness certificate to 
oversized vehicles 
violating section 62 
A read with section 
110. 

Rs. 7,500 (min)-15,000 
(max) 

Rs. 7,500  

15. 183(1)(i) Driving light motor 
vehicle in 
contravention of the 
speed limits referred 
to in section 112. 

 

Rs. 1,500(min)- 3,000 
(max) 

 

Rs. 1,500  

 

16. 183(1)(ii) Driving medium 
goods/ passenger 
vehicle or heavy 
goods/passenger 
vehicle in contraven-
tion of the speed 
limits referred to in 
section 112. 

Rs. 3,000 (min) � 6,000 
(max) 

Rs. 3,000  
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17. 184 Driving dangerously 
only to the extent of 
using handheld 
communication 
device (e.g. mobile 
phone etc.) while 
driving. 

Rs. 1,500 (min)- 7,500 
(max) for first offence 
Rs. 15,000 (fixed) if  
second or subsequent 
offence is committed 
within 3 years. 

Rs. 2,500  for first 
offence Rs. 10,000 if  
second or subsequent 
offence is committed 
within 3 years. 

18. 186 Driving while 
suffering from  any 
disease or disability 
which can be source 
of danger to public. 

 

Up to Rs. 1,500 for first 
offence and up to Rs. 
3,000 for subsequent 
offence. 

Rs. 1,000  for first 
offence and Rs. 2,000 
for subsequent offence. 

19. 189 Racing or trial of 
speed in public 
places 

Rs. 7,500(fixed) for first 
offence Rs. 
15,000(fixed) for 
subsequent offence. 

Rs. 5,000 for first 
offence Rs. 10,000 for 
subsequent offence. 

20. 190(2) While driving 
violating the 
standards prescribed 
in relation to road 
safety, control of 
noise or air 
pollution. 

Up to Rs. 15,000 for 
first offence or 
subsequent offence. 

Rs. 5,000  for first 
offence or subsequent 
offence. 

21. 192 Using vehicle 
without registration  
certificate. 

Rs. 3,000(min)- Rs. 
7,500(max) for first 
offence and 
Rs.7,500(min)- Rs. 
15,000(max) for 
subsequent offence. 

 

Rs 3,000 for first 
offence and Rs.6,000 
for subsequent offence 

22. 192A Driving, causing or 
allowing vehicle to 
be used in 
contravention of 
permit conditions or 
section 66 (1). 

 

Rs. 15,000 for first or 
subsequent offence 

Rs. 10,000 for first or 
subsequent offence 
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23. 194 (1) Driving, causing or 
allowing to drive 
goods vehicle 
exceeding 
permissible weight 
limits. 

Rs. 30,000 and Rs. 
3,000 per tonne for 
excess load 

Rs. 20,000 and Rs. 
2,000 per tonne for 
excess load 

24. 194 (1)(A) Driving, causing or
allowing to drive 
goods vehicle in a 
manner that load 
extends laterally 
beyond the side of 
the body or to the 
front or to the rear or 
in the height beyond 
the permissible limit. 

Rs. 30,000 Rs. 20,000 

25. 194 (2) Refusing to stop and 
submitting the goods 
vehicle to weighing. 

 

Rs. 60,000 Rs. 40,000 

26. 194A Driving, causing or 
allowing to drive the 
passenger transport 
vehicle with more 
passengers than 
authorized by the 
certificate of 
registration or permit 
conditions. 

Rs. 300 per excess 
passenger 

Rs. 200 per excess 
passenger 

27. 194B (1). Drives motor vehicle 
without wearing a 
safety belt or carries 
passengers not
wearing seat belts. 

Rs. 1,500 Rs. 1,000 

28. 194B (2) Driving, causing or 
allowing to drive a 
motor vehicle 
carrying children 
below the age of 14 
years without safety 
belt or a child 

Rs. 1,500 Rs. 1,000 
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restraint system. 

29. 194C Driving, causing or 
allowing to drive a 
motor cycle in 
contravention to 
safety measures for 
such drivers and 
pillion riders under 
section 128. 

 

Rs. 1,500 Rs. 1,000 

30. 194D Driving, causing or 
allowing to drive a 
motor cycle in 
contravention to 
provisions of section 
129. 

Rs. 1,500 Rs. 1,000 

31. 194E Driver of motor 
vehicle fails to give 
free passage to a fire 
service vehicle or an 
ambulance or other 
emergency vehicle 
specified by the state 
government. 

 

Rs. 15,000 Rs. 10,000 

32. 194F (a) While driving a 
motor vehicle sounds 
the horn needlessly 
or continuously or 
more than necessary 
to ensure safety, or 
in a silence zone 
with a traffic sign
prohibiting the use of 
a horn. 

Rs. 1,500 for first 
offence Rs. 3,000 for 
second and subsequent 
offence 

Rs. 1,000 for first 
offence and Rs. 2,000 
for second and 
subsequent offence 

33. 194F(b) Drives a motor 
vehicle in which 
exhaust gases are not 
released through 
silencer. 

Rs. 1,500 for first 
offence Rs. 3,000 for 
second and subsequent 
offence 

Rs. 1,000 for first 
offence Rs. 2,000 for 
second and subsequent 
offence 




